FORM G: INVITATION FOR EXPRESSION OF INTEREST FOR
BEST IT WORLD (INDIA) PRIVATE LIMITED (i-Ball)

DEALING IN COMPUTER SYSTEMS, COMPUTER PERIPHERALS, MOBILES &
ALLIED ACCESSORIES AT 87, MISTRY INDUSTRIAL COMPLEX, MIDC CROSS
ROAD 'A’', ANDHERI, MUMBAI, MAHARASHTRA, INDIA, 400093
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with PAN | Best IT World (India) Private Limited
& CIN/ LLP No. (CIN: U30000MH1996PTC104553)
(PAN: AAACP6597N)
2.| Address of the registered office 87, Mistry Industrial Complex,
MIDC Cross Road 'A’, Andheri, Mumbai -
400093
3.| URL of website https://www.iball.co.in/
4. Details of place where majority of fixed assets | 1.87, Mistry Industrial Complex,
are located MIDC Cross Road 'A’, Andheri, Mumbai 400093
2.Virar Warehouse Unit No-1 & 2, Purnak Pada,
Shrivali Village, Off. Vajreshwari Road, Taluka
Vasai, Virar (East), Palghar,401303
5. Installed capacity of main products/ services | Dealing In Computer Systems, Computer
Peripherals, Mobiles & Allied Accessories.
6.| Quantity and value of main products/ services | Nil. However, as per the latest financial
sold in last financial year information available with us is for the financial
year 2021-22 and the turnover of the Corporate
Debtor amounted to approximately 22 crore
rupees.
7.| Number of employees/ workmen Nil (No employees working currently)
8. | Further details including last available Email Request to be sent on:-
financial statements (with schedules) of two cirp.bestit@gmail.com as well as same is
years, lists of creditors are available at URL: | accessible on website of the Corporate Debtor
iI.e. https://www.iball.co.in/.
9.| Eligibility for resolution applicants under Email Request to be sent on:-
section 25(2)(h) of the Code is available at cirp.bestit@gmail.com as well as same is
URL: accessible on website of the Corporate Debtor
I.e. https://www.iball.co.in/.
10 Last date for receipt of expression of interest | 7" August 2024
11 Date of issue of provisional list of prospective | 10" August 2024
resolution applicants
12| Last date for submission of objections to 16™ August 2024
provisional list
13 Date of issue of final list of prospective 26" August 2024
resolution applicants
14} Date of issue of information memorandum, 31% August 2024
evaluation matrix and request for resolution
plans to prospective resolution applicants
15 Last date for submission of resolution plans | 30™ September 2024
16| Process email id to submit Expression of cirp.bestit@gmail.com

Interest



https://www.iball.co.in/
mailto:cirp.bestit@gmail.com
mailto:cirp.bestit@gmail.com
mailto:cirp.bestit@gmail.com

For Best It World (India) Private Limited

: IBBIIPA-001/ \ &
/ IP-PO1144/ | <
2018-19/ /.

Rakesh Kumar Tulsyan
Interim Resolution Professional in the matter of Best IT World (India) Private Limited
Registration Number: IBBI/IPA-001/IP-P01144/2018-2019/11970

B-4, Vinay Tower, Kranti Nagar, Lokhandwala,

Kandivali East, Mumbai -400101

Date: 16" July 2024
Place: Mumbai
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EXAM ROW| The NTA submitted that several pleas seeking
cancellation of the exam are pending in several high courts

C issues notices on
transfer of NEET cases

FPJ News Service
NEW DELHI

The Supreme Court on Mon-
day issued notices to private
parties on a batch of pleas filed
by the National Testing Agency
(NTA) seeking transfer of cases
pending against it in various
high courts on the NEET-UG
row to the top court to avoid
multiplicity of litigations.

Earlier, a vacation bench
had on June 14 issued notices
to the parties on similar pleas
by the NTA. The NTA had sub-
mitted that several pleas seek-
ing cancellation of the National
Eligibility-cum-Entrance Test-
Under Graduate (NEET-UG),
2024 over allegations of ques-
tion paper leak and other mal-
practices are pending in
several high courts.

Advocate Vardhaman Kaus-
hik, appearing for the NTA,

The NTA also
urged the bench to
stay the pending
proceedings in
various high
courts

ee—
urged a bench comprising
Chief Justice D Y Chandra-
chud and Justice JB Pardiwala
on Monday that the fresh
batch of pleas be also trans-
ferred to the apex court as
they pertained to the same
issue.

"Issue notice and tag," the
bench said, adding that these
pleas will also be taken up to-
gether with the pending peti-
tions on the NEET-UG row on
July 18.

The CJI said once the Su-
preme Court has issued no-
tices on transfer petitions, the

high courts, procedurally, do
not proceed with the hearing.
The bench asked the NTA
counsel to bring this to the no-
tice of the high courts con-
cerned. The top court was
hearing as many as five peti-
tions seeking transfer of cases
from various high courts to it.

Earlier, the bench had on
July 11 adjourned till July 18
the hearing on a clutch of
other petitions seeking cancel-
lation, re-test and probe into
alleged malpractices in the
conduct of NEET-UG, 2024 as
the responses of the Centre
and the NTA were not re-
ceived by some parties.

The bench had also said it
has received a status report
from the CBI on the progress
made in the probe into alleged
irregularities .

In an additional affidavit
filed in the apex court on July

10, the Centre had said data
analytics of the results of
NEET-UG 2024 was conducted
by IIT Madras which found
there was neither any indica-
tion of "mass malpractice” nor
a localised set of candidates
benefiting from it and scoring
abnormally high marks.

The government's assertion
assumed significance in view
of the observations made by
the top court on July 8 that it
may order a re-test if there
were large-scale malpractices
in holding the exam on May 5.

The Centre's affidavit had
said experts from IIT Madras
have found that the marks dis-
tribution follows the bell-
shaped curve that is witnessed
in any large-scale examination
indicating no abnormality. A
bell curve describes the shape
of data conforming to a nor-
mal distribution.

Nothing defamatory in my comment,

Aritra Singha
KOLKATA

West Bengal Chief Minister
Mamata Banerjee on Monday
firmly stood by her statement
that women had expressed
fear about visiting the Raj Bha-
van here, opposing a plea be-
fore the Calcutta High Court
by Governor C V Ananda Bose
for an interim order related to
a defamation suit he filed
against the CM and other TMC
leaders.

Bose, represented by his
lawyer, sought to restrain Ban-
erjee, two newly elected MLAs
and another TMC leader from
making further comments in
connection with alleged inci-
dents at Raj Bhavan.

In response, Banerjee's
counsel SN  Mookherjee
argued that her remarks were
a fair comment on issues of
public interest.

Appearing for Bose, counsel
Dhiraj Trivedi submitted that
the issue started with the gov-

ernor inviting the two newly
elected TMC MLAs, Sayantika
Banerjee and Reyat Hossain
Sarkar, to take oath at the Raj
Bhavan.

Meanwhile, West Bengal
Legislative Assembly Speaker
Biman Bandhopadhyay on
Monday sent a letter to Gov-
ernor CV Ananda Bose re-
garding the oath ceremony of
the new MLAs.

According to Assembly
sources, if the Governor
doesn't reply then the oath will

says Didi

be administered on the first
day of the monsoon session.

“The priority is the oath
ceremony of the new MLAs.
We have seen the delay that
took place in the recent past.
If the Governor doesn’t reply
then the Speaker will admin-
ister the oath on the first day
of the new session,” said the
sources.

Sarkar and Banerjee re-
fused to visit Raj Bhavan for
the oath and wanted the same
to take place in the Assembly.

EXCEL REALTY N INFRA LIMITED
CIN-L45400MH2003PLC138568
Regd. Office: 31-A, Laxmi Industrial Estate, New Link Road, Andheri (W),
Mumbai — 400 053. Tel. No.: 022-26394246
E-mail: cs@excel-infoways.com, Website-www.excel-infoways.com

g PUBLIC NOTICE g

22nd Annual General Meeting of the Company to be held through
Video Conferencing (VC)/Other Audio-Visual Means (OAVM)

NOTICE is hereby given that the 22nd Annual General Meeting (AGM) of the

members of the Excel Realty N Infra Limited (the company) will be held on Friday,

August 09, 2024 at 11.00 AM (IST) through video Conferencing (VC)/ Other Audio

Visual Means (OAVM) facility provided by the Central Depositories Services Limited

('CDSL") in compliance with the applicable provisions of Companies Act, 2013 and

the rules made thereunder, read with Circular No. 14/2020 dated April 08, 2020,

Circular No.17/2020 dated April 13, 2020 issued by the Ministry of Corporate

Affairs (MCA) followed by Circular No. 20/2020 dated May 05, 2020, Circular No.

02/2021 dated January 13, 2021, Circular No. 21/2021 dated December 14, 2021

and Circular No. 10/2022 and Circular No. 11/2022, dated December 28, 2022 and

all other relevant circulars issued from time to time (collectively referred to as "MCA

Circulars"), and Circular dated May 12, 2020 and January 15, 2021 issued by the

Securities and Exchange Board of India (SEBI Circular) to transact the business set

outinthe Notice convening the AGM.

Notice of the AGM and Annual Report for the financial year 2023-24 will be sent in

electronic mode to the shareholders whose e-mail ids are registered with the

Company or the Depository Participant(s). The aforesaid documents will be

available on the website of the Company at www.excel-infoways.com and on the

website of the stock exchange at www.bseindia.com and www.nseindia.com. As
per the MCA Circulars and SEBI Circular, no physical copies of the notice of AGM
and Annual Report will be sentto any shareholder.

Manner of registering and updating email addresses:

a) Members holding shares in physical mode are requested to send an email to
cs@excel-infoways.com/rnt.helpdesk@linkintime.co.in along with
necessary documents like Folio No., Name of member (s) and self-attested
scanned copy of PAN Card or Aadhaar card for registering their email addresses

b) Members holding Shares in Demat mode are requested to contact their
respective Depository Participant for registering the email addresses. Manner of
remote e-voting and e- voting during the AGM:

The Company is providing e-voting facility (remote e-voting) to its shareholders to
cast their votes on all the resolutions set out in the notice of the AGM. Additionally,
the Company is facilitating voting through e-voting during the AGM (e-voting). The
procedure for remote e-voting and e-voting during the AGM by the Shareholders
holding shares in electronic mode/physical mode will be provided in the Notice
of AGM.

For Excel Realty N Infra Limited
Sd/-

Lakhmendra Khurana
Managing Director

DIN: 00623015

Place: Mumbai
Date: July 15, 2024

POSSESSION NOTICE
(for immovable property)

Whereas,

The undersigned being the Authorized Officer of INDIABULLS HOUSING
FINANCE LIMITED (CIN:L65922DL2005PLC136029) (now known as SAMMAAN
CAPITAL LTD) under the Securitisation and Reconstruction of Financial Assets
and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred
under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules,
2002 issued Demand Notice dated 15.04.2024 calling upon the Borrower(s)
SHIVASHANKAR MISHRA ALIAS SHIVASHANKAR SAHADEV MISHRA AND
RAMILA DEVI ALIAS RAMILA SHIVASHANKAR MISHRA (THROUGH POA
SHIVASHANKAR MISHRA ALIAS SHIVASHANKAR SAHADEV MISHRA) to
repay the amount mentioned in the Notice being Rs.49,30,362.04 (Rupees Forty
Nine Lakhs Thirty Thousand Three Hundred Sixty Two and Paise Four Only)
against Loan Account No. HHLVSH00505364 as on 09.04.2024 and interest
thereon within 60 days from the date of receipt of the said Notice.

The Borrower(s) having failed to repay the amount, Notice is hereby given to the
Borrower(s) and the public in general that the undersigned has taken Symbolic
Possession of the property described herein below in exercise of powers
conferred on him under Sub-Section (4) of Section 13 of the Act read with Rule 8 of
the Security Interest (Enforcement) Rules, 2002 on 11.07.2024.

The Borrower(s) in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the
charge of INDIABULLS HOUSING FINANCE LIMITED (now known as
SAMMAAN CAPITAL LTD) foran amount of Rs.49,30,362.04 (Rupees Forty Nine
Lakhs Thirty Thousand Three Hundred Sixty Two and Paise Four Only) as on
09.04.2024 and interest thereon.

The Borrowers’ attention is invited to provisions of Sub-Section (8) of Section 13
ofthe Actin respect of time available, to redeem the Secured Assets.

Bihar govt’s
EBC quota
resolution
struck down

Online Report
NEW DELHI

The Supreme Court on Mon-
day struck down the resol-
ution issued by the Bihar
Government in 2015 which
had merged one community
in the Backward Castes list
with another community in
the Scheduled Caste list.

According to a Live Law re-
port the SC said that the State
Government had no compet-
ence/ authority/power to
tinker with the lists of Sched-
uled Castes published under
Article 341 of the Constitution.

In 2015, the Bihar Govern-
ment issued a notification
merging one community in
the Extremely Backward
Castes list, the Tanti-Tantwa,
with another community in
the Scheduled Caste list, i.e.,
'Pan, Sawasi, Panr' for extend-
ing the benefit to the EBC
community.

This notification was chal-
lenged in the High Court,
which upheld the notification.

Agreeing with the appel-
lant's contention, the apex
court observed that any
amendment, addition, dele-
tion or modification to the list
published under the Presi-
dential Order can be made
only by law enacted by Parlia-
ment and not otherwise.

The Court lamented Bihar
Government’s approach and
said that the State cannot take
away benefit granted to the
Schedule Castes by extending
the benefit to another com-
munity of different castes.

www.freepressjournalin

Tripura minister
faces ire of people

FPJ News Service
AGARTALA

A four-member team headed
by Tripura Minister Tinku Roy
on Monday visited violence-hit
Gandatwisa in Dhalai district
and faced ire of villagers
whose houses were set on fire
three days ago, following the
death of a 19-year-old man in a
clash between two groups.

During the minister's visit,
the affected villagers ran-
sacked the office of the Gan-
datwisa sub-divisional
magistrate (SDM), alleging that
the police and the local admin-
istration remained "inactive"
when the mob attacked their
houses on July 12.

Avideo clip shared on social
media showed an angry youth
telling the minister that as
many as 11 scheduled wedding
ceremonies in the area were
cancelled due to the arson.

Roy, the social welfare min-
ister, assured the angry vil-
lagers that the government
would provide compensation
to all the affected families and
adequate security to avoid
such incidents in future.

“When the team reached
the area, the local people
vented anger and alleged that
the police and the administra-
tion remained inactive when
their houses were set on fire
on July 12,” an official said.

State BJP vice presidents
Subal Bhowmik and Rebati
Tripura and MLA Rampada
Jamatia were other members
of the team. Asked about the

Shops and houses were set on fire following the death

of a youth, in Dhalai district, Tripura, Friday night

protest by villagers, the min-
ister claimed that it was not so.
“The people, who have lost
their houses and all belongings
expressed their grievances.
The chief minister has sent us.
We listened to their problems.
The government will release
25 per cent of the compensa-
tion in the next two days. We
will take steps to bring nor-
malcy in the area,” he said.
Around 300 villagers whose
houses were torched three
days ago are yet to return to
their homes, the officials said.
They have been staying at a
shelter after the July 12 arson
in Gandatwisa, around 110 km
from the state capital Agartala.
A team led by Dhalai Dis-
trict Magistrate Saju Vaheed
held a meeting with the af-
fected families on Sunday and
assured them of the necessary

-PTI

steps for providing security
and compensation, the offi-
cials said.

At least 40 houses were se-
verely damaged and around
30 shops were looted by the at-
tackers. The affected family
members are now staying at
the Gandatwisa Higher Sec-
ondary School. Four motor-
cycles were also burnt on July
12 night.

The administration has
taken all possible steps to pro-
vide compensation to around
80 families affected by the
arson, he said. The team led by
the district magistrate also
held a meeting with the
members of a local committee
to open the market.

The attack on villagers
stemmed from the clash be-
tween the two groups in the
local market on July 7.

Grenade & ammunition
seized across Jammu

PTI
JAMMU

Security forces conducted
search operations at various
places in Jammu on Monday,
leading to the recovery of a
grenade and some ammuni-
tion, officials said.
Meanwhile, A brief gun-
fight took place between the

security forces and terrorists
in a forest area in Doda district
of Jammu and Kashmir on
Monday A police spokes-
person said the exchange of
fire between the two sides
took place in the Desa forest
area.

Further details are awaited,
the spokesperson said in a
statement on Monday night.

Teargas, lathicharge
at Cong’s MP protest

FPJ News Service
BHOPAL

Police fired teargas and de-
ployed water cannons to dis-
perse Congress and NSUI
leaders marching to lay siege
to CM house, here on Monday.

The Congress and NSUT had
organised a protest against the

nursing scam and NEET paper

DESCRIPTION OF THE IMMOVABLE PROPERTY

FLAT NO. 703 HAVING TOTAL CARPET AREA 455 SQUARE FEET ON 7TH
FLOOR, WING-E IN THE BUILDING KNOWN AS MARVEL SOHAM CHSL,
CONSTRUCTED UPON PLOT NO. 147, SITUATED IN SECTOR-02, ULWE, NAVI
MUMBAI, TALUKAPANVEL, RAIGAD —-410206, MAHARASHTRA.

Sd/-

Authorised Officer

SAMMAAN CAPITAL LTD.

(FORMERLY INDIABULLS HOUSING FINANCE LIMITED)

Date :11.07.2024
Place: RAIGARH

L HDFC BANK

We understand your world

HDFC BANK LIMITED

Regd. Office: HDFC Bank House, Senapati Bapat Marg, Lower Parel (West), Mumbai 400013.
[Corporate Identification Number-L65920MH1994PLC080618]
[e-mail: shareholder.grievances@hdfcbank.com] [Website: www.hdfcbank.com]
[Tel Nos. 022 39760001 / 0012]

NOTICE
Notice is hereby given that the following equity share certificates have been reported as

lost/misplaced/irretrievable and the registered holders’/claimant have applied to the Bank
for the issue of duplicate share certificates.
Sr. L/F
No. No.
1 0509421 S Valayapathy

Cert Noof
No. Shares

Name of the Shareholder(s) Dist. Nos
From To

12011961-12013960 8337 2000

leak. The police arrested the
protesters including Congress
president Jitu Patwari and
took them to different police
stations. They were later re-
leased on bail.

Congress leaders claimed
that police cane charged the
protestors and many Congress
leaders including state Con-
gress president Patwari, NSUI
state president Ashutosh
Choksey sustained injuries

Patwari, addressing media
persons after his release, al-
leged that the people of the
state were witnessing ‘atroc-
ities’ of the state government
on the Congress and NSUI
members when they were de-
manding justice and action
against the guilty in the NEET
paper leak scam.

The manner the police had
resorted to lathi charge on the
students proves that they are
standing in support of the
nursing college mafia, alleged
Patwari.

Earlier, a large number of
NSUI activists from all across
the state gathered at the PCC
office. Led by national presi-
dent Varun Choudhary, MLAs
Jaivardhan Singh, Hemant Ka-
tare and other leaders, the
NSUI members marched to lay

2 0449719 Bela Edward Gomes 10773161-10774160 7392 1000 and was admltted to hospltal. siege to CM house.
Jointly Cyanne V Gomes
Any person(s) who has/have any claim in respect of such share certificate/s should lodge such
claim/s in writing with all supporting documents at the office of our Registrars and Transfer
Agents viz Datamatics Business Solutions Limited, having address at Plot No. B 5, Part B PUBLIC NOTICE ﬂ
e et | Notie s hereby aiven that we, W, | T T i 39 =
8 P Anirdesh  Developers  Pvt.  Ltd; W%&WWW@'-W

to issue the Letter of Confirmation in accordance with SEBI Circular No. SEBI/HO/MIRSD/
MIRSD_RTAMB/P/CIR/2022/8 dated January 25, 2022. The Letter of confirmation shall be
dispatched by our Registrars Viz. Datamatics Business Solution Limited and the request
shall be processed in accordance with the aforesaid Circular. Accordingly the original share
certificates shall stand cancelled,any person dealing with the original share certificate(s) shall
be doing so at his/her own risk and the Bank will not be responsible for it in any way.

For HDFC BANK LIMITED
sd/-
Santosh Haldankar

Date : 15.07.2024 Company Secretary

POSSESSION NOTICE
(for immovable property)
Whereas,

The undersigned being the Authorized Officer of INDIABULLS HOUSING
FINANCE LIMITED (CIN:L65922DL2005PLC136029) (now known as SAMMAAN
CAPITAL LTD) under the Securitisation and Reconstruction of Financial Assets and
Enforcement of Security Interest Act, 2002 and in exercise of powers conferred
under Section 13 (12) read with Rule 3 of the Security Interest (Enforcement) Rules,
2002 issued Demand Notice dated 05.04.2024 calling upon the Borrower(s)
SHRAWAN SONAWANE ALIAS SHRAWAN MAHADEV SONAWANE
(PROPRIETOR SONSHRAWAN SHOP), SUVARNA SHRAWAN SONAWAN to
repay the amount mentioned in the Notice being Rs.31,24,070.46 (Rupees Thirty
One Lakhs Twenty Four Thousand Seventy and Paise Forty Six Only) against
Loan Account No. HDHLVRA00487880 as on 05.04.2024 and interest thereon
within 60 days from the date of receipt of the said Notice.

The Borrower(s) having failed to repay the amount, Notice is hereby given to the
Borrower(s) and the public in general that the undersigned has taken Symbolic
Possession of the property described herein below in exercise of powers conferred
on him under Sub-Section (4) of Section 13 of the Act read with Rule 8 of the Security
Interest (Enforcement) Rules, 2002 on 12.07.2024.

The Borrower(s) in particular and the public in general is hereby cautioned not to
deal with the property and any dealings with the property will be subject to the charge
of INDIABULLS HOUSING FINANCE LIMITED (now known as SAMMAAN
CAPITAL LTD) for an amount of Rs.31,24,070.46 (Rupees Thirty One Lakhs
Twenty Four Thousand Seventy and Paise Forty Six Only) as on 05.04.2024
and interestthereon.

The Borrowers’ attention is invited to provisions of Sub-Section (8) of Section 13 of
the Actin respect oftime available, toredeem the Secured Assets.

DESCRIPTION OF THE IMMOVABLE PROPERTY

FLAT NO. 001 ON GROUND FLOOR, G-WING, ADMEASURING 520 SQUARE
FEET (BUILT-UP AREA), BUILDING NO.-Il, IN THE PROJECT KNOWN AS
“SERENITY GARDENS CHSL”, EVERSHINE CITY, CONSTRUCTED UPON LAND
BEARING SURVEY NO. 254 (OLD SURVEY NO. 357), HISSA NO. 11 (PART),
SITUATED IN VILLAGE ACHOLE, TALUKA VASAI (EAST), DISTRICT PALGHAR,
THANE-401208, MAHARASHTRA.

Sd/-

Authorised Officer
SAMMAAN CAPITAL LTD.

(FORMERLY INDIABULLS HOUSING FINANCE LIMITED)

Date :12.07.2024
Place: THANE

FORM G INVITATION FOR EXPRESSION OF INTEREST FOR
BEST IT WORLD (INDIA) PRIVATE LIMITED (i-Ball)
DEALING IN COMPUTER SYSTEMS, COMPUTER PERIPHERALS, MOBILES & ALLIED

ACCESSORIES AT 87, MISTRY INDUSTRIAL COMPLEX, MIDC CROSS ROAD 'A',
ANDHERI, MUMBAI, MAHARASHTRA, INDIA, 400093
(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

RELEVANT PARTICULARS
1. | Name of the corporate debtor Best IT World (India) Private Limited
along with PAN & CIN/LLP No. (CIN: U30000MH1996PTC104553)
(PAN: AAACP6597N)
87, Mistry Industrial Complex, MIDC Cross
Road 'A', Andheri, Mumbai -400093
https://www.iball.co.in/
1.87, Mistry Industrial Complex, MIDC Cross
Road 'A', Andheri, Mumbai 400093
2.Virar Warehouse Unit No-1 & 2, Purnak
Pada, Shrivali Village, Off. Vajreshwari Road,
Taluka Vasai, Virar (East), Palghar,401303
Dealing In Computer Systems, Computer
Peripherals, Mobiles & Allied Accessories.
Nil. However, as per the latest financial
information available with us is for the
financial year 2021-22 and the turnover of
the Corporate Debtor amounted to
approximately 22 crore rupees.
Nil (No employees working currently)
Email Request to be sent on:-
cirp.bestit@gmail.com as well as same is
accessible on website of the Corporate
Debtor i.e. https://www.iball.co.in/.
Email Request to be sent on:-
cirp.bestit@gmail.com as well as same is
accessible on website of the Corporate
Debtor i.e. https://www.iball.co.in/.

2. | Address of the registered office

. | URL of website
. | Details of place where majority of
fixed assets are located

»lw

5. | Installed capacity of main products/
services

6. | Quantity and value of main products/
services sold in last financial year

7. | Number of employees/ workmen

8. | Further details including last available
financial statements (with schedules)
of two years, lists of creditors are
available at URL:

9. | Eligibility for resolution applicants
under section 25(2)(h) of the Code is
available at URL:

10.| Last date for receipt of expression 7th August 2024
of interest

11.| Date of issue of provisional list of 10th August 2024
prospective resolution applicants

12.| Last date for submission of objections | 16th August 2024
to provisional list

13.| Date of issue of final list of 26th August 2024
prospective resolution applicants

14.| Date of issue of information 31st August 2024
memorandum, evaluation matrix
and request for resolution plans
to prospective resolution applicants

15.| Last date for submission of 30th September 2024

resolution plans
16.| Process email id to submit Expression
of Interest

cirp.bestit@gmail.com
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Date : 16" July 2024
Place : Mumbai

For Best It World (India) Private Limited

Rakesh Kumar Tulsyan

Interim Resolution Professional in the matter of
Best IT World (India) Private Limited
Registration Number : IBBI/IPA-001/1P-P01144/2018-2019/11970

B-4, Vinay Tower, Kranti Nagar, Lokhandwala, Kandivali East, Mumbai -400101
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hereinafter called “the Developer”, had
executed Joint Development
Agreement (JDA) between ourselves
as the Developer and Moongipa
Development & Infrastructure Limited
(MDIL) as the Owners of the land as
mentioned in the JDA. That post
execution of the JDA, MDIL handed
over the following original documents
to us on 03.08.2018. 1) Original Deed
of Conveyance dated 02.11.2010
registered in the office of the
Sub-Registrar of Assurances under
Serial No.BDR-3/1194/2011,
executed between (i) Pratapsinh
Shoorji  Vallabhdas, (i) Jyotsna
Vikramsinh Vallabhdas and (iii) Dilip
Shooriji Vallabhdas (therein referred to
as the Vendors) and M/s. Moongipa
Development & Infrastructure Ltd.
And 2) Original Deed of Conveyance
dated 02.11.2010 registered in the
office of the Sub-Registrar of
Assurances under Serial
No.BDR-3/1192/2011, was executed
between (i) Jaylaxmi Gopalji Virji
Ganatra, (i) Damyanti Virji, (iii)
Arunkumar alias Kalyanji Purushottam
Thakker, (iv) Vasantkumar Puroshot-
tam Aiya, (v) Saraswati Pralhad Kheraj
Thakkar, (vi) Damyanti Liladhar Kanji
Kotak, (vii) Chandrika Ramesh Kumar
Kutchi, (viii) Divya Rajendra Kutchi, (ix)
Heena Rashmikant Karia, (x) Bhavana
Vasant Daiya, (xi) Jyoti Darmesh
Gandha and (xii) Raja Babulal Majethia
and M/s. Moongipa Development &
Infrastructure Ltd.

The above mentioned original
documents are untraceable from the
time of shifting of our office premises.
That umpteen number of attempts
have been made to search & trace the
documents. The missing / loss of
original documents complaint has
also been lodged at the Amboli Police
Station on 11.07.2024 vide report
No0.598/2024. Any person having any
knowledge about the whereabouts of
the original documents should
immediately inform and intimate the
undersigned at the earliest.

Date: 16th July 2024

Name - Anirdesh Developers Pvt.
Ltd,

Registered office at 2nd floor, Citi Mall,
Link Road, Andheri West, Mumbai -
400 053.

Contact - Kiran Kadam - 9987632231.
(AGM & Admin Security Citi Mall).
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IN THE COURT OF IV ADDL.
DIST. & SESSIONS JUDGE
KALABURAGI SITTING AT SEDAM
RA NO. 46/2022
SHAIKH ABDUL MAJEED
V/s.

SHAIK MAHEBOOB & ANOTHER
Shaikh Abdul Majeed S/o. Late Shaik Moi
@ Mohiuddin, Age : 51 Years, Occ. :
Agriculture, R/o. Chittapur, Tq. : Chittapur,
Dist. Kalaburagi. Appellant
1. Shaikh Mehahoob S/o. Late Shaik Moi

@ Mohiuddin, Age : 54 years. Occ. :
Driver.
2.Heena D/o. Late Shaikh Shamshoddi
Age : 20 years, Occ.: Student.
Both are R/o. H. No. 405, Sundar
Nagari, Lala Nigam Road, Colaba,
Mumbai-400 005 (Maharashtra State)
. Respondents
Where as the above named appellant
has filed appeal U/o. 41 Rule 1
R/w Sec. 96 of CPC before above court
and you are respondent No. 1 and 2 in
the said case, hence you are summoned
to appear in this court in person or
through a pleader on the 22.08.2024 at
11.00 a. m. to answer the claim and you
are directed to produce on that day all the
documents upon which you intend to rely
in support of your defense.
Therefore you the above respondent
No. 1 and 2 take notice in default of your
appearance on the day mentioned above
the R. A. will be heard and determined in
your absence as per law.
Given under my hand and the seal of the|
court this the 5™ day of July 2024.
M. A. Jagirdar, Advocate
Kalaburagi

@

By Order of the Court,

sd/-

CHIEF MINISTERIAL OFFICER|

IV Addl. Dist. & Session Judge
Kalaburagi Sitting at Sedam
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Government of Maharashtra
Public Works Department P.W. Division, Panvel
Telephone No. 022-27452778
E-Tender Notice No. 11 (Open ONLINE)Year-2024-25
E-mail address:- panvel.ee@mahapwd.gov.in Fax Number :-022-27467440

Invitation of Request for Proposal (RFP) for Appointment
of Private Architect, Structural Design Consultant and
comprehensive Project Management Consultancy Services
for 100 Bedded Sub District Hospital and Residential Quarters
for Medical Officers and Staff at Uran Tal-Uran Dist-Raigad
for selection of the Consultant to whom the Project may be
awarded

The detailed Tender notice and Request for Proposal (RFP)
can be viewed / downloaded from E-Procurement portal http://
mahatenders.gov.in. The detailed notice can also be viewed on
www.mahapwd.gov.in. The last date of submission of bid shall
be on 23.07.2024.

The authority reserves the right to accept or rejected all/
any of the offers without assigning any reasons whatsoever.
Conditional bid is not accepted.

Sd/-
Executive Engineer
P.W. Division
Panvel
ATk : 3TR3IRM-20%%-Y/86-4/3 ¢]3
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Office of the Director General of Police, Maharashtra State
Maharashtra State Police Headquarters, Shahid Bhagat Singh Marg, Colaba, Mumbai 400 001

Government Of Maharashtra

-No. DGP/17A/6162/ CP Mumbai/ Body Worn Camera/17/2024, Mumbai dated 12/07IZOZZ

Maharashtra Police invites proposal from reputed and experienced
companies to partipate in the competitive bidding process of following

TENDER PUBLICATION NOTICE

2. Tender submission will be made online. For detailed Tender documents,
interested bidders may kindly visit https://mahatenders. gov.in

Dated: 12/07/2024
Place: Mumbai.

ShAIch : 3TR3IRM-20%-Y/55-4/30 Qoo

Sd/-
(Ajit Jagtap)
Desk officer
For Director General of Police,
Maharashtra State, Mumbai.
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DETAILED INVITATION FOREXPRESSION OF INTEREST
PROCESS MEMORANDUM
IN

BEST IT WORLD (INDIA) PRIVATE LIMITED

(Under Corporate Insolvency Resolution Process)

FROM PROSPECTIVE RESOLUTION APPLICANTS

Invited by:

IP Rakesh Kumar Tulsyan

Interim Resolution Professional

of Best It World (India) Private Limited

IBBI Registration No: IBBI/ IPA-001/1P-P01144/2018-19/11970

AFA No.AA1/11970/02/300625/106894

Address: B-4, Vinay Tower, Kranti Nagar,Lokhandwala,Kandivali (East),
Mumbai-400101

Email ID: cirp.bestit@gmail.com
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I. BRIEF INFORMATION ABOUT CORPORATE DEBTOR:

BACKGROUND

BEST IT WORLD (INDIA) PRIVATE LIMITED (“Corporate Debtor”) having CIN No
U30000MH1996PTC104553 was incorporated on 17th  day of December 1996 The
registered address of the Corporate Debtor in RoC records is 87, Mistry Industrial Complex,
Midc Cross Road 'A’, Andheri, Mumbai, Maharashtra, India, 400093.

The Corporate Debtor has an Authorised Share Capital of INR 2,00,00,000 and a Paid-upShare
Capital of INR 1,11,25,900. As of date, the Corporate Debtor has three suspended Directors
namely, Anil Parasrampuria Jagdish (DIN: 00140235 ), Sunil Babulal Kedia (DIN: 00140275 )
and Rakesh Yogeshkumar Shah (DIN: 00140338 ), with the following persons holding a
shareholding of more than 5% as on 31.03.2022:

Sr. no. Name of Director No. of shares | Percentage of
held Shares held (%)

1. Mr. Vijay Dalmia (Karta of 72,600 06.53%

Vijay Dalmia HUF)
2. Anita S. Parasrampuria 57,500 5.17%
3. Sandeep S. Parasrampuria 84,960 7.64%
4. Anik ] Parasrampuria 1,12,925 10.15%
5. Rakesh Y Shah 84,705 7.56%
6. Sunil B Kedia 56,000 5.03%
7 Anupama S Parasrampuria 78,461 7.05%
8 Varun Gaga 80,428 7.23%
9 M/s. Pentagon Builders Pvt 61,125 5.49%

Ltd.

Total 99.93%

The Best IT World (India) Private Limited incorporated as Pitrani Computers Private Limited
(Corporate Debtor ) in 1996 operates under the brand name "iBall" "The company
commenced business as a local trading enterprise dealing in Computer Systems, computer
peripherals & allied accessories.

In 2001 the brand "iBall" was launched with a single SKU, now the company has grown to
having over 20 product categories and more than 200 SKU's .

Key product categories in which iBall currently is present are Speakers, Headphones,
Powerbanks, Desktop Accessories, Tablets, Routers and Wi-Fi .




The brief details of the Corporate Debtor are as follows:

Company Name

BEST IT WORLD (INDIA) PRIVATE
LIMITED

Listing Status

Unlisted

Constitution

PRIVATE COMPANY

Corporate Identification
Number

U30000MH1996PTC104553

Incorporation Date

17/12/1996

Registered Office

87, MISTRY INDUSTRIAL COMPLEX, MIDC
CROSS ROAD 'A', ANDHERI, MUMBAI,
MAHARASHTRA, INDIA, 400093

(as per MCA records)

Insolvency Commencement | 22/05/2024

Date

Interim Resolution Mr. Rakesh Kumar Tulsyan

Professional IBBI Registration No: IBBI/ IPA-001/IP-

P01144/2018-19/11970
(Appointed by NCLT order dated 22.05.2024 )




. SHAREHOLDING PATTERN (AS ON 315T MARCH 2023)

Particulars No. Of Shares % Of Holding
Promoter 5,29,703 47.61%
Others 5,82,887 52.39%

Total 1,1125,900 100%

. BUSINESS LOCATION

Location State Type

87, Mistry Industrial Maharashtra Registered Office
Complex, Midc Cross Road
'A’, Andheri, Mumbai,
Maharashtra, India,
400093

Virar Warehouse Unit No-1 Maharashtra Warehouse
Survey No-90/91 /Hissa No-2
Survey No-75 No-1,Building
No-282,Purnak,Pada
Shiravalli Village
Off.Vajreshwari Roadtaluka
Vasai,Warehouse Unit No-2
Ware House No.2- B,H

No.317 Survey No.91/B
Purnak Pada,Shiravali
Village,Off Vajreshwari
Road,Virar ( East
)Palghar,,,401303,Virar,Thane

II. CORPORATE INSOLVENCY RESOLUTION PROCESS BACKGROUND:

The Axis Bank Limited filed a company petition on 27-12-2021 before the Honble National
Company Law Tribunal, Mumbai Bench (“NCLT”) under Section 7 of the Insolvency and
Bankruptcy Code, 2016 (“IBC”/ “Code”) against Best It World (India) Private Limited.

The Hon’ble NCLT vide order dated 22 May 2024 (“Admission Order”) admitted the
petition and initiated corporate insolvency resolution process (“CIRP”) in respect ofthe
Corporate Debtor. By way of the said Admission Order, Mr. Rakesh Kumar Tulsyan was
appointed as Interim Resolution Professional.




Upon passing of the Admission Order and in accordance with the provisions of IBC,
the powers of the Board of Directors were suspended and were vested in the IRP. A copy
of the Admission Order was received by the IRP on 22rd May 2024. ThelIRP caused
publication of the Public Announcement inviting claims from the creditors of the
Corporate Debtor in Form A on 22 May 2024 in the Mumbai editions of Free press
journal (English Newspaper) and Navakal (Marathi Newspaper). The last date for
submission of claims under Form A was 5 June 2024 . A copy of the Public
Announcement was uploaded on the website of Insolvency and Bankruptcy Board
of India (“IBBI”).

III. LIST OF CREDITORS

The IRP has received following claims from Financial Creditors and Operational

Creditors post the commencement of CIRP :

SN Creditor's name Date of Amount Amount Under Voti Remarks
Claim claimed admitted Verificat ng
Receive (Rs.) (Rs.) ion Shar
d e
(%)
Secured Financial Creditors
THE COSMOS 05-06- 12,71,94,2 12,71,94,2 Nil 6.93 Provisiona
BANK PVT LTD 2024 43 43 % lly
Accepted
HDFC BANK LTD 05-06- Nil 15.97 Provisiona
2024 29,29,71,9 29,29,71,9 % lly
24 24 Accepted
AXIS BANK LTD 05-06- Nil 27.92 Provisiona
2024 51,20,91,3 51,20,91,3 % 1y
52 52 Accepted
IDBI BANK LTD 03-06- Nil 49.17 Provisiona
2024 90,18,66,5 90,18,66,5 % 1y
79 79 Accepted
Unsecured Financial Creditors
Surendra Kumar 03-06- 91,48,063 91,48,063 Nil Provisiona
Saraogi 2024 1y
Accepted
Premlata Sarogi 03-06- Nil Provisiona
2024 81,31,612 81,31,612 lly
Accepted
Kanishk Saraogi 03-06- Nil Provisiona
2024 91,48,063 91,48,063 lly
Accepted




SN Creditor's name Date of Amount Amount Under Voti Remarks
Claim claimed admitted Verificat | ng
Receive (Rs.) (Rs.) ion Shar
d e
(%)
8 Shaily Saraogi 03-06- Nil Provisiona
2024 10,16,452 10,16,452 1y
Accepted
9. Geeta Devi Goel 03-06- 26,64,452 26,64,452 Nil Provisiona
2024 lly
Accepted
10. Sarthak Traders 05-06- Nil Provisiona
Pvt. Ltd. 2024 2,24,73,73 2,24,73,73 lly
4 4 Accepted
11 Creative Newtech 25-06- Nil Provisiona
Limited 2024 40,40,000 40,40,000 lly
Accepted
Operational Creditors (employee)
12 *Total 90 Till 0% Provisiona
Employee 18=06- 1,32,19,4 1y
2024 4,03,23,12 2,43,02,72 90 Accepted
4 9

The IRP has received total 70 claim from employee amounting to RS. 4,03,23,124 out of which RS. 2,43,02,729 has
been provisionally accepted Rs. 1,32,19,490 is under verification and Rs. 24,10,898 is under verification. The

details of employee claims is marked and attached as Annexure-1

Operational Creditors (other than workmen or employee)

13 Nil 0% Provisiona
BLR Logistics 07-06- 1y
2024 2,38,025 2,38,025 Accepted
14 . ) Nil 0% Provisiona
Link Intime
Private Limited 01-06- tly
2024 23,600 23,600 Accepted
15 Nil 0% Provisiona
V.B Goel And Co 01-06- lly
2024 59,45,723 59,45,723 Accepted
16 N.S. Jain & Co PVt. Nil 0% Provisiona
Ltd. 08-06- 1y
2024 16,16,490 16,16,490 Accepted
17 Ramnivas Nil 0% Provisiona
Radheyshyam 1y
Informatics Pvt 05-06- Accepted
Ltd 2024 11,40,498 11,40,498
18 Gang of Designer, Nil 0% Provisiona
Proprietor 04-06- 1y
Sandeep Bomble 2024 7,08,000 7,08,000 Accepted
19 Riya Holidays Pvt 07-06- Nil 0% Provisiona




SN Creditor's name Date of Amount Amount Under Voti Remarks
Claim claimed admitted Verificat | ng
Receive (Rs.) (Rs.) ion Shar
d e
(%)
Ltd 2024 6,88,573 6,88,573 1y
Accepted

20 Shree Krishna Nil 0% Provisiona

Electricals 04-06- tly
2024 3,67,722 3,38,914 Accepted
21 Voltronic Power Nil 0% Provisiona
Technology Corp 05-06- 9,10,81,19 9,10,81,19 lly
2024 5 5 Accepted
22 Cozmo Travel Nil 0% 1F;rovisiona
03-06- y
World Pvt. Ltd. 2024 | 37,89369 |  37,89,369 Accepted

23 Jimmy Nil 0% Provisiona

Communication 04-06- tly
2024 5,69,561 5,69,561 Accepted

24 | Alpha KKC Nil 0% Provisiona
Logistics India 04-06- lly
Pvt. Ltd 2024 39,31,245 39,31,245 Accepted

25 Orient Cables Pvt. 05-06- Nil 0%

Ltd. 2024 45,32,912 45,32,912

26 Unik Printers Pvt 04-06- Nil 0%
Ltd 2024 14,14,299 13,08,052

27 Nilesh Kashinath 04-06- Nil 0%
Sakunde 2024 2,19,600 2,19,600

28 Salt Pixels Pvt. 26-06- Nil 0%
Ltd. 2024 14,60,196 14,60,196

29 Jai Distributors 26-06- Nil 0%

2024 39,52,317 39,52,317

30 Direction Nil 0%
Technology
Hongkong Co. 18-06- 1,34,55,12 1,34,55,12
Ltd. 2024 0 0

31 Cosmos Security 15-06- Nil 0%
Services Pvt. Ltd. 2024 1,42,420 1,42,420

Operational Creditor (Govt Dues)

32 DEPUTY COMM 04-06- Nil 0% Provisiona
OF STATE TAX, 2024 47,10,24,7 47,10,24,7 1y
MahaGST, 54 54 Accepted
Mumbai

33 JOINT 04/06/2 Nil 0% Provisiona
COMMISSIONER 024 87,483 87,483 1y
OF CT& GST, Accepted
BHUBANESHWA
R, ODISHA

34 | Asst 04/06/2 Nil 0% Provisiona
Commissioner of 024 13,58,22,7 13,58,22,7 1y
Income Tax 80 80 Accepted

35 CGST & Central 05/06/2 Nil 0% Under

8




SN Creditor's name Date of Amount Amount Under Voti Remarks
Claim claimed admitted Verificat ng
Receive (Rs.) (Rs.) ion Shar
d e
(%)
Excise Division, 024 65,22,843 65,22,843 Verificatio
Indore n
36 Asst. Comm of 10/06/2 Nil 0% Provisiona
CGST, Division X, 024 16,01,26,0 16,01,26,0 1y
Mumbai East 16 16 Accepted
37 Asst. 10/06/2 Nil 0% Provisiona
Commisioner 024 58,88,451 58,88,451 lly
Kadavanthara, Accepted
Thripunithura,Er
nakulam
38 JC, CGST & CE 06/07/2 Nil 0% Provisiona
Mumbai East 024 48,03,78,0 48,03,78,0 lly
48 48 Accepted
39 ESIC 06/07/ 1,10,296 0% Provisiona
2024 1,10,296 - lly
Accepted
**Total
3,33,18,97 3,31,01,04 1,33,25,
,715 ,379 737

The List of Creditors may undergo further changes on receipt of fresh claims or upon receipt
of any additional information.




IV. PROCESS OF INVITATION FOR EXPRESSION OF INTEREST FROM
PROSPECTIVE RESOLUTION APPLICANTS

In accordance with regulation 36A (2) of the Insolvency and Bankruptcy Board of
India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016 (“CIRP
Regulations”) an invitation for Expression of Interest (“EOI"”) was published in Form G on
16t July 2024 in the Mumbai editions of (English Newspaper) and (Marathi
Newspaper) having wide circulationin Mumbai. The last date for submission of EOI
under Form G is 7th August 2024 . A copy of Form-G as published in the newspapers is
made available in Annexure A hereto.

a) PROCESS BRIEF:

The process for submitting an expression of interest (EOI) for submitting aresolution plan
for the Corporate Debtor shall be as follows:

i. The last date for submitting Expression of Interest (EOI) by prospective resolution
Applicants (“PRA”) by post or hand delivery is on 7th August 2024;

ii. Only the EOIs submitted by PRAs by 7t August 2024 will be verified and examined for
adherence and /or compliance to the eligibility criteria as given in Annexure B
hereto.

iii. A provisional list of PRAs satisfying the eligibility criteria will be issued by 10t August
2024 .

iv. Objections, if any, to the insertion or omission of name(s) of PRA in the Provisional List
prepared by the RP is to be submitted by 16% August 2024 .

v. The final list of eligible PRAs will be issued to the Committee of Creditors and PRA by
26t August 2024, after removing objections (if any).

vi. On 31st August 2024 , the PRA’s will be provided with detailed Information
including Information Memorandum, Evaluation Matrix and Request for
Resolution Plan (“RFRP”);

vii. The Prospective Resolution Applicants in the final list shall submit their Resolution
Plans by 30th September 2024 as prescribed under the RFRP i.e. within 30 days
from the issue of RFRP.

V. GUIDELINES FOR SUBMISSION OF EXPRESSION OF INTEREST:

A. The PRA must meet the Eligibility Criteria as fixed by CoC under section 25

(2)(h) of IBC as stated in Annexure B hereto;
10




The PRA must furnish an undertaking as per Regulation 36A (7)(a) of CIRP
Regulations that he/she/it meets the Eligibility Criteria fixed by the CoC as
given in Annexure C hereto along with relevant records in evidence of
meeting the said Eligibility Criteria;

The PRA shall submit its Eol in the format set out in Annexure D hereto;

. The PRA must submit the details set out in Annexure E hereto along with
the supporting documents set out as Annexure F hereto.

The PRA (including consortium members) must submit the undertaking set
out in ‘Annexure G’ as per Clauses (e), (f), and (g) of sub-regulation (7) of
Regulation 36A of CIRP regulations;

Applicants must submit the power of attorney set out in ‘Annexure H’ in
case applicants constitute a consortium.

Applicants must submit affidavit and undertaking for eligibility under
Section 29A of IBC as set out in ‘Annexure I’

. A soft copy of Eol along with annexures stated above shall also be mailed to:
cirp.bestit@gmail.com on or before the last date for submission of EOI

As per provisions of Regulation 36A (6) of the CIRP Regulations, any EOI
received after the time specified in the invitation, being 7t August 2024, shall
be rejected.

The PRA shall submit the plain sealed envelope containing a complete set

of the documents for the Eol in hard copy as well as in soft copy stated
above, to the below mentioned address by speed post/ registered post or by
hand delivery to the RP:

Rakesh Kumar Tulsyan,

Interim Resolution Professional of
BEST IT WORLD (INDIA) PRIVATE LIMITED

B-4, Vinay Tower, Kranti Nagar, Lokhandwala, Kandivali (East),Mumbai-
400101. Phone: 9969410171

(a) Eols not fulfilling the above conditions are liable to be disqualified without

any further communication and without assigning any reason.
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1)

2)

3)

4)

5)

6)

7)

NOTE:

This document just gives a brief about the Corporate Debtor to let the interested
parties submit Eols. However, it does not capture entire information and a
detailed due diligence has to be done by the PRAs before submission of
Resolution Plan.

Neither the PRAs nor any of representatives of the PRAs shall have any claims
whatsoever against the RP or any member of the CoC or any of their directors,
officials, agents, advisors or employees arising out of or relating to this invitation
for Eol.

By submitting an Eol, each PRA shall be deemed to acknowledge that it has
carefully read the entire invitation for Eol and related documents and has fully
made aware itself as to all existing conditions and limitations.

The eligibility criteria specified in this detailed EOI for the Corporate Debtor
may be amended or changed at any stage at the discretion of the CoC.

The RP / CoC reserves the right to cancel, amend, withdraw or modify the
process (including the timelines) of this detailed EOI or resolution plans.

The RP and the CoC reserve the right to issue clarifications, amendmentsand
modifications to this invitation, or to waive or relax any term or conditionor
its application, generally or in any particular case, in each case as they may
deem fit in their sole discretion. The RP and the CoC also have the right to
issue further supplements to this invitation and retain the right to require
additional documents from the PRAs without assigning any reason and
without any liability. Any modifications or clarifications to this invitation,as
published in writing by the RP, shall be binding on the PRAs and shall be
deemed to form a part of this invitation, and shall not entitle the PRAs to
seek any extension of timeline for submission of EOI. For the avoidance of
doubt, it is clarified that, a clarification issued to this invitation by the RP,
shall not be considered as modification to this invitation in terms of the CIRP
Regulations. No oral conversations or agreements with the RP or any official,
agent or employee of the RP, or any member of the CoC, or any official, agent
or employee of the Corporate Debtor shall be deemed to affect or modify any
terms of this invitation for EOIL

The EOIs submitted after the last date as given in this invitation shall be liable
to be rejected. The last date as given in this invitation, may be extended
fromtime to time in accordance with applicable laws and such an extension
shall not be considered as a fresh issuance of this invitation for the purpose
of theCIRP Regulations.
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8) It may be noted that the EOIs of only those interested PRAs who meet the
eligibility criteria specified herein shall be considered for purposes of
inclusion in provisional and final list to be issued under the CIRP
Regulations. The fulfilment of the eligibility conditions in the EOI does not
automatically entitle PRAs to participate in the CIRP, which will be subject to
applicable laws and further conditions which may be stipulated by the RP
and/ or the CoC, attheir sole discretion, including those in relation to access
to virtual data roomor as may be stipulated under the request for resolution
plans. Without prejudice to the generality of the above provisions, the RP
reserves his/her right to reject the EOI of any PRA and not include them in
the provisional or final list of eligible PRAs, in the following events
(including but not limited to):

o if the EOI submitted by the PRA is incomplete or the PRA does notsubmit
the documents as required under this invitation; or

o if the PRA does not submit such further documents or information as
requested by the RP/ CoC for conducting due diligence on the PRA;or

. if any information/document provided by PRA is false, incorrect,
inaccurate or misleading, as per determination of the RP/CoC.

IBBI/IPA-001/ \ ¥

IP-PO1144/

Rakesh Kumar Tulsyan
Interim Resolution Professional of
BEST IT WORLD (INDIA) PRIVATE LIMITED

IP Regd. No. IBBI/ IPA-001/1P-P01144/2018-19/11970
B-4, Vinay Tower, Kranti Nagar,
Lokhandwala, Kandivali (East), Mumbai-400101
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BEST IT WORLD (INDIA) PRIVATE LIMITED (i-Ball) OPERATING IN DEALING IN COMPUTER

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

SYSTEMS, COMPUTER PERIPHERALS & ALLIED ACCESSORIES AT

87, MISTRY INDUSTRIAL COMPLEX, MIDC CROSS ROAD 'A’, ANDHERI, MUMBAI,

MAHARASHTRA, INDIA, 400093

(Under sub-regulation (1) of regulation 36A of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

SL. RELEVANT PARTICULARS
1. Name of the corporate debtor along with | M/s. Best It World (India) Private Limited
PAN & CIN/ LLP No. (CIN: U30000MH1996PT(C104553)
(PAN: AAACP6597N )
2. Address of the registered office 87, Mistry Industrial Complex, Midc Cross
Road 'A’, Andheri, Mumbai, Maharashtra,
India, 400093
3. URL of website https://www.iball.co.in/
4, Details of place where majority of fixed 1. Mistry Industrial Complex, MIDC
assets are located Cross Road 'A', Andheri, Mumbai
400093
2. Virar Warehouse Unit No-1 & 2,
Purnak Pada, Shrivali Village, Off.
Vajreshwari Road, Taluka Vasai,
Virar (East), Palghar,401303
5. Installed capacity of main products/ Dealing In Computer Systems, Computer
services Peripherals & Allied Accessories.
6. Quantity and value of main products/ Nil. However, as per the latest financial
services sold in last financial year information available with us is for the
financial year 2021-22 and the turnover of
the Corporate Debtor amounted to
approximately 22 crore rupees.
7. Number of employees/ workmen No data available
8. Further details including last available Email Request to be sent on:-
financial statements (with schedules) of cirp.bestit@gmail.com as well as same is
two years, lists of creditors are available accessible on website of the Corporate Debtor.
at URL:
9. Eligibility for resolution applicants Email Request to be sent on:-
under section 25(2)(h) of the Code is cirp.bestit@gmail.com as well as same is
available at URL: accessible on website of the company.
10. Last date for receipt of expression of 7th August 2024
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interest

11. Date of issue of provisional list of 10th August 2024
prospective resolution applicants

12. Last date for submission of 16th August 2024
objections to provisional list

13. Date of issue of final list of 26t August 2024
prospective resolution applicants

14. Date of issue of information 31st August 2024
memorandum, evaluation matrix and
request for resolution plans to
prospective resolution applicants

15. Last date for submission of 30th September 2024
resolution plans

16. Process email id to submit Expression of cirp.bestit@gmail.com

Interest

Date: 16t Day of July 2024
Place: Mumbai

For Best It World (India) Private Limited

Rakesh Kumar Tulsyan

Registration Number: IBBI/IPA-001/1P-P01144/2018-2019/11970
Address:- B-4, Vinay Tower ,Kranti Nagar, Lokhandwala,Kandivali East ,Mumbai

15
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ANNEXURE B

ELIGIBILITY CRITERIA

(Set out in accordance with section 25(2)(h) of IBC read with Regulation 36A (4)of IBBI
(Insolvency Resolution Process for Corporate Persons), Regulations, 2016

Minimum Tangible Networth*

Probable Resolution Applicant should have minimum tangible networth
(“TNW”) of INR 5,00,00,000 (Indian Rupees Five Crore only) for
Individual as well as for Corporate Body as per the Ilatest audited
financial statements which shall not be earlier than March31, 2024.

* The minimum net worth certificate must be supported by a certification from a certified
chartered accountant.

Note: Net worth = (paid up equity share capital) + (reserves & surplus) - (revaluation
reserves) — (intangible assets) - (miscellaneous expenditure to the extent not written off
& carry forward losses) based on consolidated financialsat PRA’s Level.

Refundable Non-Interest-bearing Earnest Money Deposit

Probable Resolution Applicant should submit DD of Rs. 10,00,000/-
alongwith Intent of Expression of Interest which will be Refundable, Non-
Interest Bearing EMD and which will be either refund or adjusted against
the any amount payable by the Probable Resolution Applicant.

L. DEFAULT
The PRA shall not be a defaulter to the banking system, should not be convicted of

any crime and shall share their CIBIL reports, Tax Returns etc. In case any criminal
proceedings have commenced against the PRA the sameshould be disclosed.
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II. DISQULIFICATION UNDER SECTION 29A OF IBC

> A PRA will not be eligible to submit the Eol if he/she/it or any person acting
jointly or in concert with him/her or it is disqualified under section 29A of the IBC (as
amended from time to time, including extant law/ regulations prevailing at the time,
including extant law/ regulations prevailing at the time of evaluation of eligibility
criteria or amendments thereafter).

> In case of a Consortium, each member of the Consortium should prove that
he/she/it is not ineligible under section 29A of the Code.

> The PRA should give a declaration supported by affidavit as set out in
Annexure I hereto stating that he/she/it does not suffer from any disqualification
provided in Section 29A of IBC along with proof.
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To,

ANNEXURE - “C”

UNDERTAKING UNDER REGULATION 36A (7) (a) of CIRP Regulations

Rakesh Kumar Tulsyan

Interim Resolution Professional of BEST IT WORLD (INDIA) PRIVATE LIMITED
B-4, Vinay Tower, Kranti Nagar,

Lokhandwala, Kandivali (East), Mumbai-400101

Dear Sir,

SUBJECT: UNDERTAKING BY PRA UNDER REGULATIONs 36A(7)(a) and 36A(7)(f)
OF THE INSOLVENCY AND BANKRUPTCY BOARD OF INDIA (INSOLVENCY

RESOLUTION PROCESS OF CORPORATE PERSONS) ON MEETING THE

ELIGIBILITY CRITERIA FIXED BY THE COMMITTEE OF CREDITORS

1.

a)

2.

a)

b)

[/We understand that:

The Corporate Insolvency Resolution Process (“CIRP”) has been initiated for BEST
IT WORLD (INDIA) PRIVATE LIMITED (“Corporate Debtor”) as per the
provisions of Insolvency and Bankruptcy Code 2016 (“IBC”), by an order of
National Company Law Tribunal (“NCLT”) Mumbai Bench vide Order in Company
Petition (IB) No. 383 of 2022 dated 22NP May 2024. By way of the said Order, Mr.
Rakesh Kumar Tulsyan was appointed as the Interim Resolution Professional
(“IRP”) of the Corporate Debtor.

I/We hereby declare and undertake as under:

That pursuant to the invitation under Form G issued by the IRP, I/ We are
interested in submitting an Expression of Interest to submit a Resolution Plan
(bid / proposal) in respect of the Corporate Debtor.

That we have understood the eligibility criteria laid down by the Committee of
Creditors as more particularly stated in Annexure B to the Detailed Invitation
for Expression of Interest and I/we further declare that I/we meet the
eligibility criteria as specified therein.

That every information and record provided in and along with my/ our Expression
of Interest is true and correct and discovery of any false information or record at
any time will render me/us ineligible to submit a Resolution Plan and attract penal
action under IBC.
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[Insert the name of the PRA who is an individual]/

On behalf of [Insert the name of the entity submitting the Eol]

Signature:

Name of signatory:

Designation:

Company Seal/stamp

Place:
Date:
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ANNEXURE D

FORMAT OF EXPRESSION OF INTEREST

[On the letter head of the entity/ lead member submitting the Eol]

Date:

To,
Rakesh Kumar Tulsyan

Resolution Professional of BEST IT WORLD (INDIA) PRIVATE LIMITED
B-4, Vinay Tower, Kranti Nagar,
Lokhandwala, Kandivali (East), Mumbai-400101

Subject: EXPRESSION OF INTEREST (“EOI”) FOR SUBMITTING RESOLUTION
PLAN FOR BEST IT WORLD (INDIA) PRIVATE LIMITED (“CORPORATE

DEBTOR”)

Dear Sir,

In response to the public notice in Form G dated July 16t , 2024 inviting Expression of
Interest for submission of resolution plan for BEST IT WORLD (INDIA) PRIVATE
LIMITED (“Corporate Debtor”) undergoing corporate insolvency resolution process as
per the provisions of the Insolvency and Bankruptcy Code, 2016 (“IBC”), I/ we hereby
submit our Expression of Interest for submitting a resolution plan for the Corporate
Debtor.

I/ We confirm that I/ we have understood the eligibility criteria mentioned in Annexure
B to the Detailed Invitation for Expression of Interest and further confirm that [/We meet
the necessary threshold and criteria mentioned therein.

Along with my/ our Eol, I/ we have also provided information and documents as required
under the Detailed Invitation for Expression of Interest in the prescribed formats.

I/ We further undertake that the information furnished by me/ us in this Eol and
Annexures thereto is true, correct, complete, and accurate and I/ we agree and
acknowledge that:

a) the Eol and all its contents will be evaluated by the Interim Resolution Professional

(“IRP”) (on behalf of the Committee of Creditors (“CoC”) of the Corporate Debtor) to
determine my/ our eligibility to submit a Resolution Plan;
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b)

d)

g)

the IRP/ CoC reserve the right to determine at their sole discretion, whether or not
I/ we am/ are eligible for submitting a Resolution Plan for the Corporate Debtor
without disclosing any reason whatsoever and without any liability;

the IRP/CoC reserve the right to request for additional information or
clarification(s) from me/ us for the purposes of the Eol and I/ we shall promptly
comply with such requirements. Failure to address the queries of the IRP/CoC to
their satisfaction or my/ our non-responsiveness may lead to rejection of my/
our Eol;

Meeting the qualification criteria set out in Eol alone does not automatically
entitle me/ us to participate in the resolution process of the Corporate Debtor;

I/ We will continue to meet the eligibility criteria throughout the resolution
process, and any material adverse change affecting my/ our/consortium’s (or
any of its members) eligibility or ability to submit a Resolution Plan shall be
intimated immediately to the IRP;

I/ We are not an ineligible person in terms of provisions of Section 29A of the
IBC. I/ We are a ‘fit and proper’ person and do not suffer from any legal disability to
be a promoter of the Corporate Debtor under the applicable laws including but
not limited to listing agreements, stock exchange requirements and regulations
and guidelines of the Securities and Exchange Board of India.

We confirm that the signatory to this annexure is authorized and competent
person as per the constitutional document of the PRA.

Yours Sincerely,

[Insert the name of the PRA who is an individual]/

On behalf of [Insert the name of the entity submitting the Eol]
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Signature:

Name of the signatory:
Designation:
Name of the entity:

Seal/Stamp of the entity (if any)

Note -

e In case Eol is from a consortium applicant, it shall be signed by each member of the
Consortium.

e The person signing the Eol and other supporting documents should be an authorised
signatory supported by necessary board resolutions/authorization letter.
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ANNEXURE E

DETAILS OF PROSPECTIVE RESOLUTION APPLICANT

[Note: In case of consortium, the details set out below are to be provided for each of the
members]

1. Name and address:

a. Name of the firm/ company/ organisation/partnership/ sole individual:
b. Address:
c. Telephone No:

d. Email:

2. Date of Establishment/ Date of Birth (for sole individual):

3. Brief about nature of existing business/s:

4. Core Area of Expertise:

5. Contact Person:

a. Name:
b. Designation:
Cc. Telephone No:

d. Email:

6. Experience of the Company in the relevant sector, if any.

23




10.
11.

ANNEXURE F

SUPPORTING DOCUMENTS TO BE SUBMITTED ALONG WITH EOI

Profile of the Prospective Resolution Applicant (As per Annexure E)

Copies of Certificate of Incorporation/ Registration and ConstitutionalDocuments
(such as Memorandum of Association, Article of Association)

Latest Audited financial statements for FY 2021-22, 2022-23 and 2023-24.
Provisional Financial Statement for FY 2024-25.

Certificate from Statutory Auditor or Chartered Accountant certifying tangible
net worth as at end of last 3 financial years, that is, FY 2021-22, 2022-23 and
2023-24.

All documents to prove that the PRA meets the eligibility criteria as more
particularly given in Annexure B hereto.

Undertaking duly executed on stamp paper (As per Annexures C, G and I)

Affidavit confirming that the entity is not ineligible to participate in the
corporate insolvency resolution process under section 29A of the IBC (As per
Annexure H).

Documentary proof that the PRA, its Directors, its promoter / promoter group,
or any other group company and connected persons are not ineligible under
section 29A of IBC.

Board resolution for authorized signatory of PRA.

A demand draft of Rs. 10,00,000/- towards refundable, non-interest-bearing
security deposit in the name of BEST IT WORLD (INDIA) PRIVATE LIMITED
payable at Mumbai.

In case of a consortium:

Power of attorney in the form set out in Annexure H must be submitted in caseof a
consortium

The above documents mentioned in points 1 to 7 above including certificatesare
required for each of the consortium members.
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ANNEXURE G

UNDERTAKING BY RESOLUTION APPLICANT

(In case of Consortium, undertaking to be submitted by each member of Consortium)

To,

Rakesh Kumar Tulsyan

Interim Resolution Professional

BEST IT WORLD (INDIA) PRIVATE LIMITED
B-4, Vinay Tower, Kranti Nagar,

Lokhandwala, Kandivali (East), Mumbai-400101.

Dear Sir,

SUB: Undertaking under Clauses (c), (e), (f) and (g) of sub-regulation (7) ofRegulation
36A of CIRP Regulations.

1. 1/ We, [Insert name of the PRA] (“prospective Resolution Applicant”) refer tothe
Invitation for Eol in Form G dated 16t July 2024 (“Eol”) and provide my/ our
unconditional acceptance of the terms and conditions set out in the Detailed
Invitation for Eol in accordance with the procedure set out under the IBC.

2. I/ We undertakes, agrees and acknowledges that:

(a) the prospective Resolution Applicant do not suffer from any ineligibility under
Section 29A of IBC;

(b) the prospective Resolution Applicant shall intimate the IRP forthwith if
he/she/it becomes ineligible at any time during the corporate insolvency
resolution process;

(c) every information, record and document provided by the prospective
resolution Applicant in or along with the Eol is true, correct, accurate and
complete and discovery of any false information or record at any

(d) time will render the prospective resolution Applicant ineligible to submit
resolution plan, forfeit any refundable deposit and attract penal action under
IBC;

(e) the prospective Resolution Applicant shall maintain confidentiality of the
information received as a part of the Resolution Process and shall not use
such information to cause any undue gain or undue loss to itself or any
other person and shall comply with the requirements under sub-section (2)
of Section 29 of the IBC;

(f) the prospective Resolution Applicant has submitted interest in the Eol
and other requisite information strictly as per the format prescribed in
the Invitation for Eol, without any deviations or conditions and without
setting out any assumptions or notes qualifying the invitation for Eol.
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3. In addition to the above, the prospective Resolution Applicant confirms that all
the declarations, representations and confirmations made in the Eol arevalid
as on the date of this Undertaking and acknowledge that the discovery of any
false information or record at any time will render the Resolution Applicant
ineligible under the Resolution Process and liable to forfeit any refundable
deposit and attract penal action under the IBC.

[Insert the name of the PRA who is an individual]/

On behalf of [Insert the name of the entity submitting the Eol]|

Signature:

Name of signatory:

Designation:

Company Seal/stamp

Place:
Date:
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ANNEXURE H

POWER OF ATTORNEY FOR NOMINATION OF LEAD CONSORTIUM MEMBER

(Note: To be on non-judicial stamp paper of appropriate value as per applicable lawrelevant
to place of execution.)

Whereas, @ . S e S e —— and,
(collectively the “Consortium”) being members of the Consortium are interested
submitting an expression of interest ("Eol") for the submission of resolution plan under
corporate insolvency resolution process (“CIRP”) for BEST IT WORLD (INDIA) PRIVATE
LIMITED (the “Corporate Debtor”); and

Whereas, it is necessary for the members of the Consortium to designate one of entities asthe
lead consortium member (“Lead Consortium Member”) with all necessary power and
authority to do for and on behalf of the Consortium, all acts, deeds and things as may be
necessary in connection with or incidental to the submission of Eol for the submission of
resolution plan under CIRP for the Corporate Debtor.

Know all persons by these presents, We, Mr./ MS./ M/S..irimiiinicnneeeeeeeene having
residence/ registered office at ..........c.cceeeiiiins , M./ MS./ M /St ,
having residence/ registered office at = ... , Mr./ Ms./ M/s.
......................... , having residence/ registered office at ......................, and Mr./Ms./

|\ 4 S , having residence/ registered office at......cccooririiririiecnsesc e ,

(hereinafter collectively referred to as the “Consortium”) do hereby irrevocably designate,
nominate, constitute, appoint and authorize [Mr./ Ms./ M/s]
......................................................... having residence/ registered office at

......................... , being one of the members of the Consortium as the Lead Consortium
Members and hereby irrevocably authorise the Lead Consortium Memberto do on behalf
of the Consortium, all or any of such acts, deeds or things as may be necessary in
connection with or incidental to the submission of the Eol and participation in the CIRP of
the Corporate Debtor or any other document as may be required under or pursuant to the
Eol, including but not limited to signing andsubmission of the Eol and all other documents
in relation to Eol including but not limited to undertakings, letters, certificates,
acceptances, clarification, or any other deeds or documents that the I RP may require and
generally to represent the
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Consortium in its dealings with the IRP and the committee of creditors or any person, in
all matters in connection with or relating to or arising out of the Eol or the CIRP.

We hereby ratify all acts, deeds and things done or to be done by our said Lead
Consortium Member pursuant to this power of attorney and that all acts, deeds and things
done by the aforesaid Lead Consortium Member shall be binding on us and shall always be
deemed to have been done by us.

All the terms used herein but not defined shall have the meaning ascribed to such terms
under the Expression of Interest.

In witness wherein, we the members of the Consortium above named have executed this
power of attorney on this .... day of 2024.

Signed by the within named
[Insert the name of the executant entity] through the hand of

(Name, designation and address of the executant)

Duly authorised by the board of [insert name of the executant entity] to issue such Power
of Attorney

Dated this .... day of ..o 2024

Accepted

.................................... Signature of Lead Consortium Member (Name,
designation and address of the Lead Consortium Member)

Signature and stamp of Notary of the place of execution or such other requirements as
may be relevant in the jurisdiction of incorporation of the entity.

Attested
(Common seal of ....ccooeveverevenenenns has been affixed in my/our presence pursuant to Board

of Director’s Resolution dated......passed by the board of the entity providing power
of attorney.)
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WITNESS:

Designation....cccceeevev i inenenen

2.

(Signature)

Designation....cccceeeeviiiininennen

(To be executed and signed by all the Members of the Consortium) Notes:

(1

)

The mode of execution of the power of attorney should be in accordance withthe
procedure laid down by applicable law in the appropriate jurisdiction and the
charter documents of the entity providing the power of attorney (“Principal”)
and the same should be under common seal of the executant affixed in
accordance with the applicable procedure for entities in India. Further, the
authorised person providing the power of attorney shall be duly authorised
Principal in this regard.

The person authorised under this power of attorney, in case of the Principal being a
public company, or a private company which is a subsidiary of a public company, in
India in terms of the Companies Act, 2013 should be the managing director/whole
time director/manager appointed under section 203 of the Companies Act, 2013. In
all other cases, the person authorised should bea director or any other person duly
authorised by the Principal.

(3) Also, wherever required, the Principal should submit for verification an extractof

the charter documents and documents such as a board resolution/power of
attorney, authorizing of the person executing this power of attorney for
delegation of power hereunder on behalf of the Principal.
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A.

ANNEXURE 1

AFFIDAVIT AND UNDERTAKING FOR ELIGIBILITY UNDER SECTION 29A OF
THE INSOLVENCY AND BANKRUPTCY CODE, 2016

(Note: To be on non-judicial stamp paper of appropriate value as per applicable law
relevant to place of execution.)

Date:

To,
Rakesh Kumar Tulsyan

Interim Resolution Professional of BEST IT WORLD (INDIA) PRIVATE LIMITED
B-4, Vinay Tower, Kranti Nagar,
Lokhandwala, Kandivali (East), Mumbai-400101

Respected Sir,

SUB: Declaration and Undertaking that the prospective Resolution Applicantis
not ineligible under Section 29A of the Insolvency and Bankruptcy Code, 2016

I / We hereby submit this declaration and undertaking under Regulation 36A (7)
(c) of CIRP Regulations:

I / We have understood the provisions of section 29A of the IBC. I /We confirmthat
neither [Insert name of the prospective Resolution Applicant] nor any person acting
jointly with [Insert name of the prospective Resolution Applicant]or any person who
is a promoter or in the management or control of [Insert name of the prospective
Resolution Applicant] or any person acting jointly with [Insert name of the
prospective Resolution Applicant].

(a) is an un-discharged insolvent;

(b) is a wilful defaulter in accordance with the guidelines of the ReserveBank of
India issued under the Banking Regulation Act, 1949;
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(c) at the time of submission of the EOI has an account, or an account of a corporate
debtor under the management or control of such person or of whom such person
is a promoter, classified as non-performing asset in accordance with the
guidelines of the Reserve Bank of India issued under the Banking Regulation Act,
1949 or the guidelines of a financial sector regulator issued under any other law
for the time being in forceand at least a period of one year has lapsed from the
date of such classification till the date of commencement of the corporate
insolvency resolution processof the corporate debtor:

Provided that the person shall be eligible to submit a resolution plan if such person
makes payment of all overdue amounts with interest thereon and charges relating
to nonperforming asset accounts before submission of resolution plan:

Provided further that nothing in this clause shall apply to a resolution
applicant where such applicant is a financial entity and is not a related party
to the corporate debtor.

Explanation I. - For the purposes of this proviso, the expression "related party”
shall not include a financial entity, regulated by a financial sectorregulator, if it
is a financial creditor of the corporate debtor and is a related party of the
corporate debtor solely on account of conversion or substitution of debt into
equity shares or instruments convertible into equity shares or completion of
such transactions as may be prescribed, prior to the insolvency
commencement date.

Explanation II. - For the purposes of this clause, where a resolution applicant
has an account, or an account of a corporate debtor under the management or
control of such person or of whom such person is a promoter, classified as
nonperforming asset and such account was acquired pursuant to a prior
resolution plan approved under the IBC, then, the provisions of this clause
shall not apply to such resolution applicant for a period of three years from
the date of approval of such resolution plan by the Adjudicating Authority
under the IBC;

(a) has been convicted for any offence punishable with imprisonment:

i.  for two years or more under any Act specified under the TwelfthSchedule;
ii. for seven years or more under any law for the time being in force:

Provided that this clause shall not apply to a person after the expiry ofa
period of two years from the date of his release from imprisonment Provided

further that this clause shall not apply in relation to a connected person
referred to in clause (iii) of Explanation I

(b) is disqualified to act as a director under the Companies Act, 2013;
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Provided that this clause shall not apply in relation to a connected person referred to
in clause (iii) of Explanation I

(c) is prohibited by the Securities and Exchange Board of India from trading in
securities or accessing the securities markets;

(d) has been a promoter or in the management or control of a corporate debtor in
which a preferential transaction, undervalued transaction, extortionate credit
transaction or fraudulent transaction has taken place and in respect of which
an order has been made by the Adjudicating Authority under the IBC;

Provided that this clause shall not apply if a preferential transaction,
undervalued transaction, extortionate credit transaction or fraudulent
transaction has taken place prior to the acquisition of the corporate debtor by
the resolution applicant pursuant to a resolution plan approved under the IBC
or pursuant to a scheme or plan approved by afinancial sector regulator or a
court, and such resolution applicant has not otherwise contributed to the
preferential transaction, undervalued transaction, extortionate credit
transaction or fraudulent transaction

(e) has executed a guarantee in favour of a creditor in respect of a corporate debtor
against which an application for insolvency resolution made by such creditor
has been admitted under the IBC and such guarantee hasbeen invoked by the
creditor and remains unpaid in full or part;

(f) is subject to any disability, corresponding to clauses (a) to (h) of Section29A,
under any law in a jurisdiction outside India, or,

(g) has a connected person (as defined in Explanation to Section 29A) who is
ineligible under clauses (a) to (i) of Section 29A.

I/ We therefore, confirm that. [Insert name of the prospective Resolution Applicant]
is therefore eligible to be a prospective resolution applicant under IBC.

I/ We undertake on behalf of [Insert name of the prospective Resolution Applicant],
that during the corporate insolvency resolution process, no person who would be
considered as connected person and is not eligible to submit resolution plan under
section 29A of the IBC.

I/ We declare and undertake that in case the [Insert name of the prospective
Resolution Applicant], becomes ineligible at any stage during the corporate
insolvency resolution process of the Corporate Debtor, it would inform the IRP

forthwith on becoming ineligible.

I/ We confirm that the said declaration and disclosure is true and correct.
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F. I/ We am/are duly authorised to submit this declaration by virtue of _

(DEPONENT)
VERIFICATION

I/ We, the deponent above, do hereby solemnly declare and affirm that the above
statement given by me is true and correct to the best of my knowledge and belief and
nothing stated above is false or misrepresentation or misleading.

(DEPONENT)
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